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Record of Proceedings

Learned counsel for the respondents requested for two weeks time to file reply to

the petition. In response, learned counsel for the petitioner submitted that he has no
objection in this regard.

2. The Commission directed the petitioner to implead Delhi Transco Ltd and NDPL
as parties to the petition and serve copy of the petition on them. The Commission also
directed the petitioner to file revised memo of parties.
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3. The Commission directed the respondents to file their replies by 3.12.2013, with
an advance copy to the petitioner. The petitioner was allowed to file its rejoinder, if any,
on or before 20.12.2013.

4. The petition along with IA shall be listed for hearing on 7.1.2014.

By order of the Commission

Sd/-
(T. Rout)
Chief (Law)

ROP in Petition No. 170/MP/2013 Page 2 of 2




